GUWAHATI 05"

BRI (DES’I‘RUCTION OFRECORD RULES 1990)

INDEX

R
S CENTRAL ADMINISTRATIVE TRIBUNAL_ SRR S
Sy s “GUWAHATI.BENCH . W

- o | EP/MANOn 0.0.0' "‘;J

1 Orders Sheet Oﬂ"i %.@/ 95 ...... Pg..[to ,Zl R
o .Judgment/Order dtd 1@/7/%—? ....... i;.,..‘-....',..a ..... to...a. ...... i)L?‘POM

Judgment & Order dtd....: ........ eeeens Recewed from H. C/ Supreme Court

2
- 4 OA 139/7’5&1 Ao Jé
6

- 7. h ..”

.' .8, Rejomdcr NJ L...

. 9 Replyu uo"a'o'o'o...li-:....'.'oncé;bl.olo'oNIa;ﬁ_‘-‘;‘n’o'a"u;onoo;uioPg-ogo.o.o;6noocé;'o:o't‘;oco.ﬁto;b'og;no;oloﬁno'u o

o " lo.AnYOthCrPaperS.. 0 o.u‘; o'o";c . oNl oL—o ... N .};'. . n ] c o'. ’Pg ...... eee .‘.. . n . n ves lA‘o o‘t ¢ o ovo .o o e - e o.;o" -

" 11 Memo Oprp.aranceu..».'...-Nl‘@#.n...n...,.vuuun.;...&.~.-'-,-nouz.'.; '.; 0'; (YY) ‘o. o ;oc; OV B : N B

v j.‘-i"12 Addmonal ,,ffidavxt ............. .................

| o 1 3 ertten Argumcnts‘ . NNM n ni obg ‘o.o ooe nu . n STegeesrecionaee Ty Geavs o.l_o . n ',;'.:?i’.'.v:t seeveeevened oo

: 14 Amendement Reply by ReSpondents...;‘...,A...... <
: . .'j  T -15 Amcndmcnt chly ﬁled by the Apphcant

cooooco’noooo"c‘(ooo‘i’o 8090000000050 00i000000000

..--;-¢'16 Counter Reply,_,“,.”f.v'_.'m.,.;.""'..;f”m-.-m'.'“'. .

ou.,u‘ou.nuo.nu tO s0000006000000008 -

n-nouuucouuunu...........,.. ,, .“; Pg __Z_“. ceene "“"to““ﬂ 8..'..‘ A 1 c

CHONNEN N0 e0 0000000 i00Ne0FY .

 SECTION OFFICER(fudly . -~



" CENTRAL ADMINISTFATIVE TRIDUNAL : GUWAHATI BENCH : GUWAHATI
_
\ OKIGINAL APELN.NO, \g “3 OF '1995 o \
i TBANSFER A}pLNo Oo OF 995
OF 11995 (IN NO. )

OF [1995 (IN NO. )
MISC,PELITZON NO." * _OF 1995 (IN....-NO, .

~~~~~~~~~ C/\ be.:\Lw&T’\l\Q.’)APPLICANT(S)

DR S

[/x.,@ \%‘M RESPOND):.NT(S):

For the Appllcant(s) | A s\, m\é\,\w .

M,

¢ s

dn

th

For the I{esponcent(s): . A \A (_&/\N\/\GD\}’V
Ocdoonooooaopaao»o.o.-aoCtoooo‘uoo.o..o.-oodoo..ﬂAi&A&&6o£2¢C:24::B...onoo

OFFICE NCTE © ! DTE | ORDER

000.‘.0.0000.00.'00..'.’0000.60tq.lonc'OOOOOOOOQoQ-Oot'cto S 0000000000000

~

TSN |

- iun time.
e A 30 . -
—qed vide .r ’ e

s 4D Mo.9222AE

aﬁatcd ?J}} S» ~ ¥ .f‘ '
/é%/wiﬂt/) {/

Jﬂ.fu (lltqq

<M

”

Y
N .\’J:

i
t
H ' ‘? .

.v..ooocno.o.ooooooc.{@.o..-o.o -u¢o0¢oooood.o;ntoo00000000.t000t9ﬁ#00010

(contd.to Page No,2)



. uPage NO.

QA/TA/CP/BA/MP No.  of 19 , ,

OFFIGE NCTE ' | DATE - - ORDER

tooooOtonoovtcoooOoocoitho|00o¢000n=00(l0Q00000&00!0.00000060000000[000000000

i
.
S
.
.
.
H
. . . . . ¢
.. P Y R . .. L e
.
T
- B [
. * o f
H
1
.-
S w e e e e s . . . e
.o
. .
LI
5, \ \ \ U SN
N N ‘\ \ \\‘\-.\ RN N \ \
. By -
\\». \
| \
[y
.
i




. ] ORIGINAL APPLICATION 64193

VG-
Union of Irdia & Ors.....

For the Applicant(s) ...

For the'Respondent(s)

T swe o mTe  oMB  Cwa  MmS  mes aue TR SAB

OFF ICE NOTE ] DATE
/7
1 14-9-95
L
)
N

~%;?;/A74 | t' -15

CENTRAL ADMINISTRAIIVE gagayNAizcuwwnArr BENCH, GUWAHAT I

OF 1995, )>
..... B82S N SQ/@ 99. 4 Lo, .APPLICANI‘(S) |
RESPONDENT (S )
A
o N
Nr4B.KeSharma -
Mr.S.C.Biswas 2‘ c

' Mr.K.Bhattacharyya.

Mr.A.K;Chouthry, Addl.C.G.S.C.

Mr.B.K.Sharma for the applicant.

Mr,A.K.ChoudhuryAddl.C.G.S.C. for

.. respondents on notice. -

Leav§2}bih* in sincle applica=-
tion granted. In view of pending O.A.
No.168 of 1995 application admitted. .
Respondents to file written statement
on or before 13-11-95, Pending further
order the operation of the order con-
udlﬁggg letters dated 26-7=-95 and

v 21le7-=95 is hereby stayed. leerty to

reSponden+s to file show cause and 4
seek WOdlflCatlon%gS advbsed. Retun—

heb ¢ on 13-11=-95, '

Adjourned to 13=11-95,
Vice=Chairman

. i ' . Meéé@r



0.A.NO. /gg/%. - A

14,11.95 Mr B.K.Sharma for the appli=
. cant. = . e o

Mr A.K.Choudhury,Addl.&.G.S.C
for the respondents.

At the réquest of learned Addl.
C.GeS<C time granted for written
statement.

Ad journed for ordexs to
8.1.15%6,

MemBer © Vice=Chairman

W&QrMBA/R | )
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8-1-96 - , ‘<
- Mr.B.Ke.Sharma for tlic &pplicante.
HreAJKa2ddl.C.G:sS.Cs for the responaentse.
“djourned for orders to 19=2-96 o
Liberty to file counter,
| i —
Neégg;/’ Vice=Chairman
1m
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| ‘\7(//@, Soendtn m.ﬁ“\k_cx



‘o

OAA.E‘TC.’)Q L 3 o/

19-2-96

im

SRS
Co

iz applicanke

ML eS8, 5hara £0T wa
L, Choudhury s 230G eCeGoS.Co fOr

V1 ¢ 2
ML esry e dr--t

Mo be listed £OY

Vice~Chairman

Member

the recpondentse

hearing ©On 25=4- 20
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-  25.4.96
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Mr A.K. Choudhury, learned Addl.

C.G.S.C. is present.

Mr S. Sarma is present for Mr B.K.

Sharma, learned counsel for the applicant.

Written statement has been filed.

O.A. ready for hearing.

List for hearing on 7.6.96.

by

Member
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0.A. No\c\%\C’( -

Mr. K.Bhattacharjee for the applicants.
Mr. A.K.Choudhury, Addl. C.G.S.C.

respondents.

Hearing adjourned to 25.6.96.

Member (J) ' Member (,4)

for

the
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0.A. No. {§ ’5\‘35”’\/ A

Mr. K.Bhattacharjee for the applicants.
Mr. A.K.Choudhury, Addl. C.G.S.C. for the

respondents.

Hearing adjourned to 25.6.96.

bo_

Member (J) | Member(J).

trd

25=6=96 Learned counsel Mr.K.Bhattacharjee

for the applicant. Learned #ddl.C.G.Ss.C.
‘? ' | : Mr.A.K.Choudhury for the respondentse.
‘ List fof hearing on 5-7-96 before

Single Bench.

Member
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0.A.No. /8 3/ 9)’
5.7.96 Mr K.Bhattacharjee for the applicant.
Mr  A.K.Choudhury,Add1.C.G.S.C for the

respondents.
xSu@meSsio& both the counsel heard

and concluded. Judgment reserved.

b

Member
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OFFICE NOTES DATE COURT's ORDER \
12.7.96 Mr.A.K.Choudhury, learned Ad4l.C.G.S.C. present
and informs that Mr. K.Bhattacharjee has some
personal' difficulties today and requests for
listing the matter in next week.
_ List on 17.7.96 ‘for hearing ('For being
" spoken to').
Me%
trd
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17.7.96

0.A.No.183/95 ' _

Learned counsel Mr K.S. Bhattacharjee
for the applicants and learned Addl. C.G.S.C.,
Mr A.K. Choudhury for the respondents.

In the course of submission during the
hearing of this O.A.,, learned counsel Mr
Bhattacharjee appearing for the applicants in the
O.A. had placed reliance among others on the
following orders of the Guwahati Bench of the
Central Administrative Tribunal in support of his
contention that Special Compensatory (Remote
Locality) Allowance 1is admissible simultaneously
with the ,Field Service Concession to the civilian
employees working under the Military Engineering

Service:

1) Order dated 29.3.1994 in 0.A.No0.48(G)/89

- D.B. Sonar and others -vs- Union of India.

2)  Order dated 30.8.1994 in O.A.No0.174/93 -
Satish Ch Omar -vs- Union of India.

Affer the hearing was over it was noticed
that the order dated 25.4.1996 passed by the Hon'ble
Supreme Court in SLP (CC No.1821) (in Union
of India and others -vs- D.B. Sonar and others)
arising from order dated 17:.11.1995 of Guwahati
Bench in R.A.No0.3/95 in 0.A.N0.48(G)/89 had been
received. This order could not be discussed during
the course of hearing. Hence in order to give
opportunity td the both the sides the O.A. has
been placed for being spoken to.

After hearing the counsel for the parties
it is ordered that the judgment in the O.A. already
heard will be delivered after receipt of the final
order from the Hon'ble Supreme Court in the above
mentioned SLP, namely, Union of India and other:

-vs- D.B. Sonar and others.

Copy . of the order may be furnishec

to the counsel for the parties.

Membe



25.6.97

' 20.8.97

4

bg

10=9=97

Pg

0.A.No. | 8% / 95

None present. List for hearing on-6. 7.

- Heard Mr K.Bhattacharjee for the
applicant and Mr A.K.Choudhury, learned
Addl.C.G.S5.C for the respondents.

Counsel of both sides have comple-
ted their submissions.'ﬁearing cone luded .

Judgment reserved.
Mé&;r

Judgment and order pronounced.
Application is disposed of in terms
of the direction contained i® the
order, No order as to costs.

b
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH. ™ |

Date of Order : This. the 10th Day of 'Septemb:et,ll‘aé'l M

shri C.L.Sénglyine;hdministrative Member . - ]
0.A.No. 168 Of 1995. - . R 'y
. Appliciant

{1 3 -
L " 5t

'Sri Tikendrajit Brahma & ?3‘others'
‘ ' - Versus -

Union of India & Ors. ; " o o . ReSpOﬁaédﬁgj‘:
C.A.NO. 183 of 1995. R
Sri Gangadhar Kalita & 18 others : e o o Applicénté
| - Versus - | .
Union of India & Ors. . . Respondents

.

C.A.NO. 184 of 1995

O

Ssri Baikuntha Das & 14 others : e e e Appliéanﬁ
.“«. ‘
. - Versus = i
Union of India & Ors. « « .Respondents
0.2.NO«185 of 1995. v
Sri P.R.Rajak & 11 others .« s .Applicaﬁts
- Versus = ' . -
Union of India & Ors. . + . Respondents.
OeAsNO 186 Of 19950 - 1
v i1
Sri K.K.Choudhury & 26 others s o o « Applicantsh
. - Versus = : *j
Union ¢f India & Ors. o e ReSpoﬁdeﬁkk.
O.A.No. 187 of 1995. |
Sri Tapeswar ‘Singh & 16 others e .Applicant§ ar
- Versus - _ rod
Union of India & Ors. « o o Responéents{
C.A.NO. 188 of 19895. 7 4
Sri Prem Kumar Baishya & 223 others o e eApplic_énte’.
« Versus = ' |
Union cof India & Ors. . « « Respcndents
Cch-NO. 189 of 1995.
Sri Mahendra Kumar Das & 21 cthers o o .Applicant?.
- Versus = ' ¥
Union of India & Crse ' .« o eReSponGERES

1 - -
COntGeee?

b




£

i S

S
G

nd




*
veoredgyie X e e g "
Y

L . T P B IR Sy SN

et B O AP o A S

i
|

. . "" “; | ) -
sri anil Ct_x Sarkar & 23 others. : ; . e o o Applicants.
1 pr\,‘g' o ; - ﬁ {

t
- versn <a.: ,';,-it
S a1
e Union of Indi . RS AR
. PO |
2. The Chief ‘Engifeer, e T L
Eastern C'omnandi Qe S
Calcutt.a- :A-'.," Y _ X |
B : =" “

3. Garrison Ehgineet. ‘ peen T
859 BEngineer, mrks Section. A A
C/0 99 A.P.Os & S

4. COntroller o£ Defence Accounts .

} ~
Fap

Gauhati-l‘ . i B ,?w..‘. « Respondents.
0.A.No. 195 .Of 1995. :
» et ,
William Smith & 21 ‘others . e e o Applicants.-

= Versus -

2. The Chief Engineer,
Eastern Command H.Q.
Calcuttae.

3. sarrison Engineer,
859 Engineer Works Section
C/0 99 A.P.O.

4. Controller of Defence Accounts,

Gauhati o __v:l. « Respondents
0.A. No. 196 of 1995, ~— 7 -
Sri Someswar Bhuyan & 24 others - .. . . Applicants
- Veraus = - | .

1. Union of India . )

2. The Chief Engineer,
Rastern Command H.Q.
Calcutts.

3. Garrison Engineer,
859 Engineer Works Section C/O 99 A.P.O.

4. Controller of Defence Accounts.

1

Gauhatd
O.A.NO. 197 of 1995.
Sri Cc.K.Janardhar & 24 others e « o Applicant
- Versus = -
3JUnion of India & Others e « o Respondents

2. The Chief Engineer,
Eastern Command H.Q.,Calcutta.

3. Garrison Engineer,
859 Engineer Works Section C/0O 99 A.P.C.

4. Controller of Defence Accounts '
Gauhatdi . o « « Respondents

Advocates for all the applicants s Sri B.K.Sharma &
K.Bhattacharjee

Advocate for all the respondents : Sri A.K.Choudhury,
Addl.C.G.S.C.

contde..4
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.eThe applicantﬁikn”the above mentioned”

,“\

‘_ A 33 4‘_> . .

applicationa"had been'gf%pted. Facts and law involved in
e R L ‘*hi*r -

these applications are same and therefore. for the’ sake

X
:1\ ,-A.fv’.‘

of convenience the Original Applicationa -are dispo ?2 bf
Hf? 2.-.!.&4-‘ o .A f,
by this common order.;,ia_ S L ';

‘.~‘§-*,;,-.'

2. ~ The special Qompensatory (Remote Lccality)

k\m
s,

’.

-«

RN

Allowance was paid to the Defence Civilian employees :'v 4

< L
I vt

posted in the NEWLY DEFINED FIELD AREAS end MODIFIED

-3, 3t

FIELD AREAS with effect from 1.4.1993 vide Ministry of
Defence No.8/37269/AGVPS-3(a)/lss/D (Pay/Services)

dated 31.1.1995 as follows $ L L maimvom
,,,.‘ w»—:&f P TP ST TIP -_r\‘lt".'.!‘" Ry
—— ,_’; " ’”.1 3

e continne g o he extended thefconcession~
“““"'énumerated in Annexure *C* . to.‘Govt
_letteriNo .A/02586/aG/PS 3{a)/97= s/n
epay/Services) dt 25.Jan- *64. Defence
civilians employees serving in'Newly
Defined Field Areas will continue to

be extended the concessions enumerated
,in=hppendix ‘B*' to Govt letter, :Noi:AP
| 25762/A6/pPs 3(a)/146-3/2/D(pay/5erv1ces)
dt:2nd March 1968.

1) In*additicn to above, the¢nafence

civilians employees serving in ‘the
newly-defined Field Areas and Modified

field areas will be entitled toupayment i
of Special Compensatory. (Remote Locality}

Allowance and other allowances.as
admissible to defence civilianSQas per
the existing instructions issued’ by
thisaMinistry from time tc timeg,

The date of‘effect of the above crder was substituted

by corrigendum No. B/3?§§9/AG/PS—3(a)/lBéZ/D(Pay)/Se;gices)

o

dated 12. 9”1995 as belgg s -

e

BN TP PRI Sty % et 6
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~of concessions like free rations/free .
-} .7 slngle accommodation etc. already -
- -avalled of by Defence Civilians as part
“';0f Field Service Concessions from
©144.93 to 31.1.95. Similarly, no payment
- on account of SDA/SCA/SCA(RL) will
' also be made from 1.4.93 to 30.1.95.

'ﬂrurther amendment had been made to the letter dated
131‘1.1995 above vide Ministry of Defence letter Ro.s/
'37269/AG/PS~3(a)/?BOOD(Pay/Servicea) dated 17.4.1995

insofar as it relates to employees pos;ed in the Newly

Defined Field Areas and.néwly:defined Modified Field Areas .

as below
*The Defence Civilian employees, serving
in the newly defined modified Field
areas,will continue tc be entitled:
to the Special Compensatory (Remote

Locality) Allowance and other allowance |

as admissible to defence Civilians,
as hithertofore, under - existing
instructions issued by this Ministry
from time to time. However,in respect
of Defence Civilians employees in the

- newly defined Field Areas, Special

. Compensatory (Remote Locality) Allow-

. ance and other allowances are not

: ‘concurrently admissible alongnith
— . Field Service Concessions«*® : -

3. Heard Mr K.Bhattacharjee. learned counsel for the
applicants in each Original Application and Mr A.K.
Choudhury, learned addl.C.G.S.C for the respondents. The
abplicants are Defence civilian employees posted in
variocus places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely, Free
Ration, Free Single accommodation etc. provided by the
respondents. Therefore, in terms of the aforesaid letter
dated 17 .4.1995 they are not entitled to the payment of

QY
Special Compensatory (Remote focality) Al lowance, SCA, for

short, in addition to FSC. Recordingly the amocunt of SC2R4)

paid for the period from 1.4.1893 to 31.1.1995 was not

contde.. 3

. _"Jnamely w.e.f. 31.1.95. In other words.— -
m i e ~" - 'no recovery will be made on account @

i




‘; 1ssib1e to them and was ordered to'be recovered. ’
{ i

‘;rt,

| ;3§[Leérhed counsel Mr K.Bhattacharjee sndmitted that »he

i

o E;contention;of the reSpondents is not sustainable. 1In s.c.

iécmar‘vs. Garrison Engineer (1995) 30 ATC 763, the

: _Tribunal h.ad held that SCA ,fs admissible in aaddit.ion to

‘-f.rsc. In many other cases such as o.A.No.124 and 125 of Tf’;

:'1995 etc. Defemce civilian employees posted in Nagaland
the Tribunal had allowed payment of SC£ﬂDFurther. in
Union of India & Others vs. B.Prasad, B.S.0 and others,
1997 S°C (1&8) 1055, the Hon'ble Supreme Court had held
that upto 17.4.1995 Special Duty Allowance and Field
‘Area Special Compensatory (Remote Locality) allowance
are admissible together. Thus the applicants are
entitled to payment of SCARL),
4. The cause of action arose ocut of the order
No.Pay/0l dated 26.7.1995 issued by CDA, Gwuhati, that
is Controller of Defence Accounts, Gauhati and the
~order dated 31.7.95 issued by the Accounts Officer of
the Area accounts Office, Shillong. A tussle was going
on between the administrative authorities of the
respondents 1 to 3 in one hand and the audit and Accounts
authorities on the other over the question of payment
(Re)
of SCA,alongwith FSCe. The CDA, Gwuhati wrote in his
NOOP&Y/O]. dated 26.7 .95 3
*In view of pending clarification
regarding application of provisions
of Min of Defence letter dt.31-1-95
and 17-4-95 payment on account of
SCA(RL) for the period 1-4-93 onwards
already made is irregular and unau-
thorised and requiring recovery in
lumpsum from the ensuing pay bills
without any consideration and inti-
mated to this. AC Shillong has

already been instructed to effect
recovery in lump-sum.

CCintd eee ':?—-



N
L. . . _hg po? Min of Def letter dated 13=3ot: |7
o dertain frea of Arinachal Pradesh"havo becn !
’ class%fied both Field and Modified Fﬂeld Lirexn
--as well. Please intimate specific authority

e classifyirg your office location in Msdified

v . field,;Areéa. If located in modified field area,
T facility of FSC may be stopped forthwith and
’ recovery if any from 1-2-95 on’account of cost
of Free Ration/Single accommodation may.be .
, effected before allowing SCA(RL).

‘{hy‘ Inyfuture advice of your AAO-CE on financial
R matte?‘may inveriable be accepted t8 avoid any
e ,com;licatlon which has arisen now." .

}The Accounts foicer, Shillong’ follOwed it up as below.
‘ % -c'\' \"

”The recoveries may olease be effected from
the ;¢concerned indirected dnvolved in the
‘following bills to comply will pbe directive
of thE“CDA Guwahati. !

»»»»»

1) 01/Cash/30 dt.29-5=95. : ’

1,2) 01/Cash/31 dt. 29-5=95,

'3) 02/Cash/73 dt. 27-5-95.

44) ,:03/Cash/51 dt 17-5=95

+$) 05/Cash/19 dt. 26~5=95

~s) ‘01 /Cash/71 dt.30-6-95

pay bill bearing voucher No°0é£CaSh/

69 at. 29~g-95 on account ‘of payment of SCA(RL)
is returned unpassed for the reason stated
above,o?

- .

Operation of*the*above two orders have been stayed by

the Tribunal at’aémiq510n of the present original apnli~

1cations. ' ,:sfkﬂ - o
Se The decision of the Tribunal :in S.C. Omar(Supra)

was based on the its decision in D. B.SonaILand others.
SLP No.17254 of,1995 filed by the réspondents was dismi=
seed by the Hon'ble Supreme Court on 24-7-1995 with
liberty tc file Review Application. Review Application
No.18 of 1995 filed by the respondents was dismissed

by the Tribunal on 20-11-1995. D.B.Sonar and others,

RA 3/95(0.A.48/689)anc Rh 4/95(0A 49/89), and some of the
other cases referred to by Kr.KeBhattacharjee were
subject maiter in Union of India and others vs.
B.Prasad, B.S.0 and others(Supra). The aforesaid

letter dated 17.4.1995 was under consideration

by the Hon'ble Supreme Court in that case, The

Hon'ble Supreme Court had held in the Order. dated

COntd/“'go
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at apt—e;i?—ﬂi 1‘935 “;@ &?;.!lc‘-._‘_,, -
d to both the Special Duty Allowance and

: ta
*\ul

Q the Field Area Special Compensatory (Remote Locality)

,are entitle
- - ki R

%{' . f. gk\\\hllowance and:tnereafter to-only one SPecial allowance
- rukin terms of the- aforesaid order dated 17.4.1995.Further.
uygy _- T :”as regards payn;ntwof Special Duty,nllowance to Defence
) civilian employees posted in Field Areas and in nodified
Field Areas the Government was directed by the Hon'ble
-Supreme Court to modify -the order dated 17.4 1995 and

issue the necessary corrigendum. It was also directed

. wes
s bt e s i e tnt i maen o bt P

that Union of India is not entitled to-recover. any

:i “\ payments made of the period prior to 17.4.1995. In the .
" impugned order No .Pay/01 dated 26.7.1995 the CDA had
referred to the letter dated 13.1.1995 issued by the
Ministry of. Defence classifying certain areas of Aruna-

{ .-jg;f“yﬁﬁfi-xlchal Pradesh as Field Areas and Modified Field Areas

\ .A_.'k _,"u*\« R .Z
B b

*and sought clarification as mentioned therein. Mr A.K.

;.- ‘!“;.‘.' ' “.

A qedtleen o T
DA A

Choudhury. learned Addl.c.G S.C submitted-that classi-
'fications of areas were made under letter dated 13.1.1994

and not dated 13.1. 1995 Mr K. Bhattacharjee submitted

that the applicants were posted in Modified Field Areas.
apart from this clarification, the CDA also sought

clarification regarding the aforesaid order dated

17 .4.1995. The impugned actions of the CDA and the _
Accounts Of ficer were taken bf them pending clarification
~ of the order dated 31.1.95 and dated 17.4.1995 by the
i authorities under the respondents No.l tc 3. From the
impugned.order No .PM/1/306-CI dated 31.7:95 issued by
Area accounts Office.AShillong the recovery ordered
to be made relates to the payment of Special Compen-

K\' satory (RLﬁ'Allowance made from 4/93 to 1/95 through

contda...9

v
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the vouchers mentioned therein. In some of the original
applications under consideration however, the CDAI

Gauhati was not made a respondent while in al} the

 Original applications the Accounts Officer. Area Accounts

Office, shillong was not made a° respondent. In the facts
and circumstances stated above the respondents 1 to 3
are directed to communicate to the CDA, Gauhati the

clarifications sought for by him in the impugned order

~dated 26.7.95 ag mentioned above as soon as it ‘may be

possible. On receipt of the communication from the

respondents the Cpa, Gauhati shall take appropriate action |

immediately. Till such action is taken by him, the
Qperation of the 1mpugned orders in each Original
Application shall remain suspended .

With the above directions, the original applicae
tions under consideration are disvoged cf. NG ordler as |

to costs.

A
Sd/- MEMBER (A)

[P e
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Orig inal dpplication No. \ g 7 2)_/95.
IN THE MATTER OF 3

Sri Ganga uhar Kalta and others
.l."ﬁ&ﬂ_ w_—s_{

PAYT

-

Unio n of India and ‘others.

cesenes . Bespo ndents.

It is feSpectfully submitted for the applicants—
To That the applicantg have submitted a joint
petition seeking relief of payment of allowances and
service benefité. as admissible to civilian centr al
Govemmenﬁ employees in tema of office memoranda
dated 14-12-83 and 1-12-88 of the Ministry of Finance
(Deptb.of Bxpenditure )of Govt.of India.
2. That from facts of the case, it would be ciear
that all the application have a common cause and interest
in it and as sﬁch the joint application deserves to. be
entertainpd as provided by Rule 4 (5) of the'procedufe
Rules. |

In these premisesit is prayed that the Hon'ble

Tribunal may be graciously. pleased to pemmit filling

of single application by all the applicaents Jointly for -

ends of justices

@ oA 3« .@f har |<edile
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VERIFICa«TION

r, i G b au.d(l\m..l?.@tﬂa
son of .LA{C? H.P& /&Cﬂ@jénp;z&t‘géé (ul'x@er th

Garrison Engineef, 859 Engineere Worke ®ection C/0

99 A.P.0., do hereby verify that the contente agg
para ..{Zfzﬁ ........... .. as the application are

true to my knowledge and belief.

Sangadhon Lalilx

'Date':-ﬂ@(%_ SIG N AT URE
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FORM I
AP’PLICATION UNDE# SECTION 49 OF THE ADMINISTRATIVE
| RIBUNALS ACT : 1985 ;
- Title of the case : bri Gaﬂga_bhar Kalita and others

veeesssApplicants

~Versus-
Union of India and others

s essree Nespondentse.

XEE A ETXREP BEL M IXY X guiw XX ed x LB XX KRB X g P pAA K IR LK~

Te INDEX

C Bl No. Description of documents relied upon Eggg_ﬁg.’
1. dpplication : : o 1*{@
2. dnnexure 4 :Copy of Letter dt.26.12.95 1~ 1@
3. Annexure B ; Lettee dt. 31.7.95‘ 19~
L. Mnnexer C: Copy of Memo dt.14.12.83 1%—1£1
5. Annexure Ds Copy of Memo dt.7.12.88 16185

Hote : other documents refered to in the application
are seigzed and possessed by and_happen to be in the
control,custody and power of"respondents being

correspondence exchanged in official channel and

may be required to be prodused by respondents.

= Q exn ng eAhay koldla
RR

5 IGNATURA OF APPLICANT :

TOR UsE IN TRIBUNAL'S
OFFICE
DATE OF FILING : ‘
5 IGNATURS .
FOR REGISTRAR 3
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Tif H CENTRAL ADi INISTRATIVE TRIBUNAL7GAUHATI BuifCH :

1) Sri Gangadhar Kalita son of Late Rupeswar

I{all ta.

(2) 8ri Kalang Tapeng son of Late Kalong Takka.

§3)5ri J.C. Das son of Late ‘Ramw Charan Das.

(%) Sri Ram Bghadur son of Late Jit Bahadur.
§5)Sri D.K. Mukhiya son of Sri Wimlal Mukhiya.
(6) Sri Dawa Lama son of Sri ‘Kanc‘na Lama.

(7) Sri son Lama son of Sri Iuga Lama.

(8)sri Bil Bghadur son of Laté Suklal Pradhan:‘
(9)3ri Nonda Boro son of Late Bug Boro.

(10)57i K.C. Baman son of Lat e G.N.Barman.
411) ©r i-Prem Bahadur son of Late PadamBahadur.
(12) 8ri Balo Ram Das son of Late‘Jatin Ch. Das.
(13)8ri D.,P. Pradhan son of Shri Karka Bahadur.
(14)Stt Unesh Kalita son of Sri Nani Kalita.
(15)8ri Ram Vilas Rajak son of Late Sulai Rajalk.
(16)8ri S.K.Singh son of S8ri ‘Kedar Bingh,
(17)8ri U.D.Limbu. son of Late Manbir Limbu.
(18)sri B.N.Thekur son of Sri Kuldip Thakur.

(19)Sri Niren Boto son of Sri Bimram Boro.

veeeeessall employed in B/E I,

under vthe -

@nga; olho }"\a,u ‘"{'
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under the Garrison Znginer,
859 Enginer Works Section /0.
99 ARP.O. veeeie.dpplicants.
| v | ~Versus-
1. Union of India o
represented by the Secretarj'tb
the Government ofIIndia,Ministry'
of Defe nce(Engiheéxhin Chief's
Branch,.Armj Head Quarﬁersﬁ,New Delhi,
2. The Chief Engineer, | ‘ |
- | Eastemn &mmwmd‘H;Q.
| -Calcutta. N
3;fGarrisop Engineer,.
Bgé Engineer Works section -
v. G099 ap.0. |

4, Comtroller of Defence,

Accounts, Gauhati.

. ss.eseespondents,

DETAILs OF APPLICTION :
1. Particulars éf order against which the application o
is made. : | | ,
Letter No. PH/1/306—CI dt. 31.7.95 issued by Accounts
officer directed to recovery special compensatory
(CRL)allowance from 4/93 to 1/95,
2., durigdiction of ﬁheTr;bunal : |

The applicants declare that the subject matter of

the 0rderlesesoe’f

-~

- | l- o Q.C{,mé‘t/aoka'{iwu\l.
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the order against which they want redressal is
within the Jjurisdiction of the Tribunal.

3.Limitation :

The application fufder declare that the application

is within the limitation period prescribed in

section 21 of‘the_Administrétive'Tribunal Act,
1985, '

4, Facts of the case @

T That the gpplication are civilian defence
employees1df Militar y Engineer service vepartment
employed under the'respondent and as such the appli~

cants are posted to work-at high altitﬁdes of
~ Arunachal pradesh ,a hard !reméte and costly area
where neceseties and -essential serVice of life
are ver y scarce and are avéilape only on payiﬁg
abnérmaliy high prices. N
2 2. T hat khe Central Covemment ordered for
payment of special duty and special compensatory
(Remate locality) allowances to its employes posted
 in the North ~eastern Region of the country to

attruct posting to this remote and costlylocali ty,

The field service concessgion ﬁx@e were extended
to the civilians by the Government of India,Ministiry
of Defence vide theif letter dated 25-164 as emended
from time to time. fhe.applicant are in receipt of

| Modifked filed service concession are also being

paid to GRAF staff posted to this area.

datedq. PR RS .L"/

@Qaa,aofrm lealdlz



3) That the need for attrecting and retaining
the servicé of competani staff for service in

’the Northéastern ﬁegién compredsing the seven statés
including,Arunachal Prade§h was,engagihg attention
of ﬁhe Government and with a view to review the
existing allowancesand‘serviée benefits to employeeé’
.ﬁostedvin this Region, a commi ttee under the
Chaimanship of Secratary , Department of Personal

& Administr ative Refonns was appointéd and after
'considéring carrefully the recommendations of the

Committee, lhe president of India was pleased to

\

decide in favour of allowance and benefits being
continued as modified by Government of India Office
Memorandum No. 20014/2/83-E-IV ofMinistry of
Finance (Department of Bxpenditure)issued on
14-12-83.subsequent ther after another office
" Memorandum being No: 20014%/ 16/86/E.IV/&. II(B)
" dated 1-12-88 vas lssued making some improvments. -
in allowances and facilities to employees posted’
in this region.
be Tat such allowance and'facilities were
admited by the audit authorities in-the past .
Reference in this connection may be made to letter
No.1360/4/2623F51C(3) dated 20-2-87 of the C.W..,
Tezpur Wnere by Ministry of Finance ,bDepartment

of Exﬁendifure office Memo rendum No,2001%/4/é6-E~IV
‘dated 23~9-86 making special mention of the employees
posted in Arﬁnachal Prodesh and to letter No.Pax&
2/ IV/PC dated 20-2-87 of the C.D+de,Gaubati.
| " 4) Thatsuche....5/

Nea
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5 That, however, in so fer as special
compengesting allowance is concemed,the C..A.
Gauhati as per letter M/D dt. 31a1..l 95 and 17.%. 95
allowed the application to withdrow the bengfit
with affect from 1.%.9% insted of 1-12-93. The
application begs to state that they have withirow

the said benefits as per the order of the authority

from 1.%.93 under pratest.

6) Beg it stated here that with regared to

special duly allowance as p'er memo dt .14-12—83
and 1-12-88, the applicants has filed a petition

I
No. O.A.No.g

,anu after hearing th e matter your lordship

}was pleased to dissmissed the petition on 3-7-95.

7) That on the \lon.g part of July the Petitioner
was informed by the office that CDA Gauhati Vide its
letter No. PAY/01/1 dated 26-7-95 has directed the
CeW.E. Tezpur & recovery the amount of S.C.A. whicly
was paid to the spplicants WedoF. 1.%4.93 to 1/93
pending clearification from Ministry of De-fence . The

arear price to 31.1.95 will be paid after recepviet of

clarification from the Ministry.

(Copies of letter dt. 26.7.95 and

" 31.7.95 ar.eencloused here to
and marked as).

Amexure- A agnd B,
8, That the agpplicahism hegs to state that

the authority has allredy gave to its local Aduit
department to recovery the said amount as SCA which
was paid earlier to the applicants from the salariss

ins}?ite Of the O.Iv'i. COnted...:..,..oo..-cé/

@aa\qﬁﬁﬂm 5 Jeal fa—
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dated 14=12-83,1=12-85.

(Copies of O.li.dt.14=12-83and 1-12-88

are enclused here to and marked as
Amexure C & 0 ).

5. Grounds for relief with legal provisions.

1) For that the applicants are entitle d to

&

speclal compensatory allowances as per offic

‘»

memo randun dt. 14-12-83, 1-12-88 in as much

as the said memoenda have made applicable
all civilian central Govot. employees
"and cannot be discrimingteu against.
1) For that the departmental authority have |
| been sezied of the matter since after
1-12-83,1initally by making payment #n
accordence with office memorandum dt.
14=12~83, thereafter by making order
stepeidg such payments and directing for
recovery of amounts allredy paid that to
without seeking any clarification is
violation of the applicants right which
is'guranted under-the constitution of
India,
111) For that not with standing payment of
2CA to the GREF persongl they being

entitled to allowsmces aﬁd benefits under

OcR, dt,14=12-83 and 1-12-88 also ,the
applicants are alsa entitled.to such
allowance and benefits,'effective feom
1-12-83 bhut the,saﬁe was given effect from
1-4=93 which deprived the applicants from
their”lggitimati right.

Conted- vevoes .7/
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iv) | a ‘?Fb'r that the.reséOndent fail to understand"
the order dt. '3--7-95 passed by this Hon'ble Tribunal
in letter and stit as such the respondents issued a -
directionitb recovery. the SCA feom'the‘applicants,»
wihtbh is mlscarrlage of Juctlce towards the apollcants@
v)_ . For that the applicants being posted to high
altitude of ArunacﬁallPradesh,the necessltles and essen~
tial serviéés of life are'ééare at;such places and are

available only onvpayment of abnormal1y high prices

'whlch is for what unleéss the, applicants are. compensated

by maklng payment of’ allowauces and Qerv1ce benefits
as per office memoranda dated 14-1283 83 and 1= 12»8@,.
,they shall have to face grave injustice and injury

that deserves to be 1emea1ed by protectlag Lnem feon

~ the viece of dzscrlmlnatlon that is guaranted to them

as citizens/public‘employées-uhder Articles 14/16 of
the constitution. - '

6. Details of remedies exhausted s

The applicants‘declare that they have availed of’
alltne remedies avazlable f them under the relevant
service rules, etc.as would be revealed from paragraphs
4 and 9vaboveg

Conted....uee8/
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7, Matters not previous‘ly filed or pnending with

any other court

The. applicaxits 'fuzder de clare that they
have hot previously filed any application, writ petition
or suit regarding the mafter to respect of such this
application has been made, before any court any court
or any other authority and or any other bench of the Tril
nal nor any such gpplication, writ pet ition or suit

is p@nding before any. as them..

8., Belief of dought:

The respondents may be order/direc ted to

any pay to applicant the special compensating allowance

in accordence with C.M. dt.14-1283 and 1-12-88 of the

Central Governmrent as refered above and be further

pleased to set aside and Washed the'oxﬁer Dt.?é‘7.95_

( Amexure A Jand 31-7-95 (Annexure-B ).

9. Interim Order if any praved for : -

" The respondent may be directed not to
give effect of letter dt. 26.7.95 issued the Sred.0.
(D)and letter dt. 31-7-95 issued by 4.0. and also be

directed not.-to recover the arrear amount paid to the
applicant pending the clarefication from the Ministry
of Defeﬁce.‘ A | ' -.

10. | In the event of application being

sent by registered post ete, Not applicable.

COnted...........'.9/

- Guageshar Kalilz
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11 Pérticuiars of postal order:

of P.0.NO. _69 327237

filed in respect of gppliction.

fee & date 7/97/07\/ issued by 'Gaﬁhati Head Post
| office fee Is. 50/~ payble at

Gauhati is annexed here to.

12. List of enclosers : ,_‘gm_‘_nexu;:g.' baeD

VERIFICATION

I,78r, GangadharA Kalita son of Late Rupeswar

Kalitag employeed under the Garrison Eagmeer,S )9

Englneer works section O/O 99 AP 0. do hereby vemi‘y

that the contents as para_/, Z; £ 7 of the
apphcamlon are txue to my personal knowledge and paras

2,3,5 are belleved to be true on legal advice and that

I have not supported any material fact.

Gangedher kakik

Date i~ 7/0)4y . S IGHNATURE
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{Capy of DA Gauhati letter Ne. Pay/01X dateu 2c~7-95. mekwnind

o 4 : ]
. ;m{‘a;-_.. .

g K .

(v e Suba PAYMENT oF SCA (RL) IN MESPECT OF 14013 IREL, STAFFS

.
S

A
1y

It had baen Intimatsd by yasur AAD GE that n-ment an -
acawunt sx e 3C4 (L) (alnguith F3C) ha’ besn made te Industrial
perewnnal far the porlsd Prom 14«43 tu 31-0-90 In Iplte cf
dizsanreemint uith aurfbs

. A8 per /0 letiter ¢i 31~1-58 ynd 17-4-05 Dafines Ciullfunl/" N
gorving nauly defined lodified Figld frass jvs antitlod to SCA{RL} Yoo
and ather allougnoss wof 1=4-~03 2nd na Field sarvica cancassign e

8, A% cadniesible though the Gwte lottur was iswsued en 3116958 7 o
.. i The oase teqerdint sayment &7 arreart oiescauntSCA(AL) Pes
the parioed 1-4=00 te 31=-1-95 and peocovory of swzut ol Freos Aatien

. 34ingle.acoammok,tion slesady asvallad ic uynsder peferoncez ulth o

. highez- sudit autherity Per cleriticatien lo cundulbatlen of Mip:

~of Defanca, Tne cuze {5 utill under censi/reanizn witn Min sl
Defance and in weantime Lt has Ssen decidod that vecevsry of gEst’
afutrca,:ntia;njaingla wouvauedution glrcady availed priar ts '
© F1wtwdS may not bo medcs Simllarly and payment on gecount tof
of SCA/RCA/IBA way nub be nada Por tke peried 1=4=33 to 37=1-55
paywant.. unf 1#2w95‘may S50 gemitted in naus ne iSC(Free Ratiun/
ancgenedatiund 18 bsing avzlled, :

{

Lo In viswe of pendin? clarifisaticn rygarding application &f
previztena .or Min of Oulonss lottesr dt 31-1-85 ond 17405, payment
a6 anoount sf SCA(RL) fer tha pariod 1=4~893 onuards alragdy .made /i
izregular and unpsutherisad ond raQulring racwwry in lumpaln Prem-
the wam ensuing pay bILLs uwithouk any censldergilen. ond intimgted
ty this.sfficw. alU Shilloung nas clraady been inotrocta ! to
effact recovary in lump=sums '

. A3 nor Min of Qof lstisr dbt 13-1-95 certgin drea of Aruncahgl
Pradesh .have baan claoslificd beth Flelg and Medificd Fisld Area - |
. .a%.wells Plagce intlngte spocific autherity claseifying yeur: . f
 VefPinse.lecatisn . in Mediflad Flalf Area If locatad in modifled -
. . 'fiedl area,.facility of F3C may be steppes ferthulth and recevery
., 4f any frsa 1-2-93 cn 2ecount of cest «f Frag Roticn[ﬂinqla ‘@u:'“
aposmmedatiat way be sffacted befara: lenfuing SCA(RL ja -

t
i

: " fn futura-advioe ef yaur AAQ CE cn Flnpgnolal mabter MAYTf*j»
inveriehls ba agowoted te puold gny cemp-g . licatian which has.
..arisen neus ” '

e

: . -84/ g Lo v
- : oo ar Al (P) ' e
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1¢ AAD CF
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! ,”ﬁi Shilleng igns (-

Shillmng
.;3;?f§UE.T&zaur

'

-

i

¢ Uerdto BLe Moo A/193/X0 111 db 7=7a95. o

He i cirectad te place the ameunt te . "
SCALNL) payment under 310 and sPPect a@a%nx

vary in Lump=sumSS R(QL) may nat ba
admittad unlose F3C i3 steppods

-
s v,

©This afflee ofrculat Nu Pay/01/105 46 g
35«5w9 may be referrad tao o AR

WITH -4 REQUEST 1D Is3Uf &3Uitablﬁ Ik‘lsﬁe ‘E& .
GE 8§39 WS to efrecy recwvery in Lumpmsum
seunt! of ivragular uné unatihorised. paymﬂnﬁw
of SC%(R&) te Dafanoo uiviliana inarnd;ng
Floepe and gla A, 256p Fudele Lol NS

Froo Rabion/dingiv ,ecwvamedatione ',Lfi'

g

N

Ale¢ gentirm that 050 €5 {8 lecated im
flodifisd’ Fiﬁld ArSs o3 pap M/0 lattor _

"dt 121D

far iﬂfﬂkmntiﬁﬁo
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Lo | o

| ~Azes Acosunts UfFficey Zsxum Villas

A

Shilleng ‘lsttor o, PR/1/306~CI dt 31=7-95,

Sub t3PECIAL COMPENSATORY (31) ALLOYANCE Fagi
YK YA R'EuxLQY g

1t has been dirscted Dy the COA Suwahat! ‘e racwHr the
_amaunt en sccuunt off SCA(RL ) paid ﬂlum /3% to 1/95 panding glge
‘pitination frum Mndetryol L&Ponna,  The prrsar. oler ta
3141 95 will be paid after reckivt of claviflicatien Prea the

ﬁ;niatxy ' . ‘ i

. - A3 such the payrent wgdu From 4/97 ts 1/35 én the
absve azocunt threugh tne Pellewang vouchers havs bsen notad
‘Par regsvery from ths zay bilic (=

TS

.+, Tha pecevories may plegsa be 3P 2oty fvom the osnoared

- 4% indirvscte! invsled in ths fellewiny Hills Lo comply wlll be

o

girective o thiv LUA Guuahatie
1) U1/Cash/30 dt 29,5, 95,

- fr-- i Y - fng
27 U1/tash /31 dt >9.u° 05

"
35) 02/camn /73 dt 27,5.95 '
4) 03/Cazh/S1 dt 17.5.95
5} 05/Casn/19 % 265, 95 mlu o ’;ﬁ_
8) 01/tash/71 di 85, 354
Tha sy pay uill bsarin”} me*har Nay, U1/Ca%n/69 dt "
Aﬁaﬁ,ﬁsan gccount sf P;tymnt of SCA(RL) i5 returned unpgawd :

fer rh3 roassa stgsad abav gy

( GNP Singh ) :
Agcount OFF{cor
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Now EOUNG/a/Uhmb 1V As el :
GOVELNMILY OF 11iulA Aipann O 2)AS
MILLUTIY Ol rLHALGY T
DED AL LT OF BAPL) LITUNE o =
HEW Lublilf, the 141h
DICEIMLE 1utls

O il 1 Worta g

ubjeot = ALLOKALLLS AN FAGLLLGLey 10K G | 1 PLO s OF %
! ?’. i Nﬂ " ) » ‘(‘o BB N3 < Sat A Lot e /S g- - :\'P %"Ml—g
M‘?—&humwML B3 LTI ST A L
Uhe IO Les, Oy WOpdh . Lavie pll HEGL Tl xe@.vwef.m;,'mm 0x

_ Tke nced for aﬁ.faotingr and retnining tho services of comotent
Ificers for servive 1n tho lgrth Jastein Reglon ceorprlolng the ttutes
I A8pan, tefhaleya, Manipuyr, liagal:nd and Iripurs una the Unjon
erritories of Arunachal Pradesit enu ligoyea has been enpocing the
ttention ot the Covermnent for couie WiEe The Govexnment had appointed
committee under the Chalrmyvohin ol coxretary, Vepartient of Perponnel
Admingptrative Neforim, 1o review the exlsiing allowanccen and faoolli-
tus admdovible 1o the vaxtous cateporios of CLVLALLan Ceniral %Overn-
ant emloyces sarving the this regioll & 46 suggent surtoeole Liprove-
ontu. 1h6” recommendation of the voemitiece have beo carcrully

sneidercd by the Governmeat wsnd e Préopldent Ls now plessert to
ceide as follouvs - :

(1) Jeruze of pogline/agpuistiqn:

There will be 8 fixed tenure ol posting of 3 ctau atv a tine
for ofrivers vl vervioo ol U jewgu ol Jeiy anu ¢ yeory vt n
time for offlccrs with mirc¢ thwi 10U yesxs ol sorvice, Pexiols of
loave, training, cto. in exocus of 15 day por year vil) be exolu-
ding counting ihe tenuro period oL /3 yeavu, Of{ivcrs, cn oormple-
tion of the [Lxed tenure cf wscrvice meniioncd abovue, 1oy be consi-
dered for posting to a station of lheir cholec as ®jar as poteible,
satistaotory perforsance of antics for tho preserilbicd tcnuxe in
the Horth kast shall be glven due recogdtion In the caso of
oligivle oflicero in the mtler ofs-

Tac perlos of aepuisilioe of the ¢entrol Covernuwnt ¢rployccu
to tihe ptates/Unfen Territoricu ol the North fuptoun hegdon will
generally bo for 3 ycars wiiich ¢on be extended in o eu hiennl
ossep in exigencies ol public wvervice as well ag when the employco

conoenicd is preiarcd to stay longere The admiosible deputuilon
allowance will aloo continue to bt pald auring the period of
deputution s0 cxtenacd,

(11 yelphtere for G tra}:.»l)mu aloning.nhaaad
VY LuL.hﬁiiﬂL n_yon .L_...Bi_lmgn.mm.

() rromotion in cadve poutsy
(t) doputasion to central tenure posts; ouu
(0) couree of training vbroad, .

The %e{;ez{al rcouirement of at least three ycars scrvice in a
at betv

i»&A(llQ jol® Clis Uﬂntral Crnre deoutations m{ also bhe Ielaxed \\
to two years in deserving cases of weritorious sexrvice in the Yorth .
g A8t .

4 conm.ooucc.QId
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_f'h Bpecifio entyy otauls be mwe In the Colle 0f 0Ll employces who
sddersd in full tenure of uurvico in the Noxrth Ekasican [epgion ‘o
nat effect,

(111) gocedel (It ) A¥xf plloyanve

vantrul Wvernsrrt el ilion eployeeu who lisve all Ingia
transter liubliity wilt ve granted & speviul ((uly) Allowanoe
at the rate of 25 pey oent of buolo pey sudbjevt 1w & ceclling of
e 4UW0/ /- nur month on postiny the any station in e horth kantern
eplon, such of theve copleycer who wre except froa poynent of
Income tax will, rcewever, not be eligible foxr this spcoial (buty)
Mlowarco, wpceial (uty) 2llowanse will be in eddition to any

ppeoial pay and/or Depuiatiin (luty) Allowanwe slichuy belng -dyawn
subject the conditlon ihut the %o'tal of such spcciol {;miy)

- Allowagnoe R&m special pair/l)epuuﬁon (Duty) Allowenoe will not
" exoced B, /= Pems Gocclol Allowamoe like Spegiq)l Conpensatory
Allowarncce will be dravn s2parately,

(Lv) Sue0dal Comgnonteyy Allguanogs
1. A28 ang degnalayd

The rate ot ithe allowance will be 5% of varnto pay osubjoot
40 maximum of f3 $0/= p,ie, adidusible to all emloyees without

.. any pay lizd¥, The ahsve alleouaroe will be sdodooinle wuirtn
- efTect frouw 1-7-79987 {n the cene of Assarn, ‘

-~
“..-‘Vl&n'-a”.-‘m.-. o

2 Manloun

The rate of Allowance will be as follows for the whole of
. Manipur -

ey
PP 2 I
i

L pay upto b5, ¢60/- B, 40/« p.my
L Pay above R, 260/~ 15% 02 basic pay subject to
| mximm of fso 15U/= p.

3¢ axipuxa

The rateu of 1lhe 8llovaace will be as follows -

e a) ificult arcas - 25% of subjeot to minimn
s A (' )‘ o? Bs 5?)&{ a:ndj mximmn of
S ’ mo 150"“ pcmo

(v) Other arces

P&y upto 7Se 260/“ Ve 4'0/"' Pela
pay ecove k., 260/- 15% of basic pay subject to &
" raxiom of B, 1§O/- Pe Mo

‘There Will be no ohange in the oxisting rate of Speulal .
Qouptnvatory Alliwwiwe oden ceib) o In \runehol Pradeusl, hogalend and
Migoram ana he existl rate ¢f Dicturbence Allowance sdabsuible.
in opecificd areas of !l'izoram,

: SA/~ X XX XX XX
¢ Under Beoxetary to ihu Covi o’ lnala

Galala

/ D\J\\.\,‘l‘)£7c.)’.\.~]L s.uuw
(D. V. S. Rayudu)
A At IR
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vt of Indla, Mintotry of Flnonoe
bepartment of kExpenuiture

QI LG New Dolhi, the 1 heo 1900
QuIInk, it Ouslu
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‘ The undexuigincd iv dirwtcd W rufer to thio Minisivy'g O Hoo
- 14/3/83=kK,1V vated 14th bowociwer, 198% and 30th Maxch, 1984 on the
ubJwt mentioncd above and to say that the questlon of mldng sultable
.t gprovements in the sllowwnews cunu fawilitions to QCentral tovt, onploy-
" @e postecd in Worth kastorn xeplon corprising the States ot Asuuw,:

egh‘alaya, HANg puy llagnland, Tripura, Alungchan Pradesh and Mizoram

o8 Deen engaging 'Lhe altentlor. ol the Govi, Aoordingly the President

' n nou plensed to decdde &8 followdi- |

:,fsgmmmfga&jm%mga?m

' ?@%ﬁ -pesting/depuatiyn

‘ e erfuting provisions ag contulned in thte Mintotry's O.l.
ated 14,12.83 wiil coniimuae, _

"-i.ﬂ_) geishtare foxr Gentend denutalion and and jraining ahoug 8-
gpgeial m m%i%m a.wylsl.ca}m%_z' &3:.13:9 }
The exlsting ,{mvisions A5 Gointolmdd in thie Minsstrs's Cloie

iated 14,712,083 will continue, Cadre authoritics are advised to glve
‘lue weightape for oatiefectory perforwance of quiles for the prescri.
yed termure in the Forth-East in the matter of pro mtlon in thec cedre
yont3, deputation te Centrel tcnure post and couxeeo ol taeining asbroad,

{111) Mﬁ.ﬁ% L1 Q. -
' enira vg'lﬁfvii oat viployces who have 1l India trwnsiw

1i2bility vill be gronted speci. l (Duty) Allowance at thae 1ate of

124 of baolc pay subijeot to ociling ui le 1000/ per uonih on posting
40 any station -in tho loyth-lititoin leglon, 8peoial (Dutyz Allowance x
"will be in addition to ony spooiul pay -nd/or deputatlion dut{) allowan-
. ge alreaay bveing drawn cubjowt to the condition thet the toin of such

. ellowanoce will not exeed t3, 100/= D. U, §peodal allowstocs like spooial
 Qompensatory (Remte looalityy Allowance, Construction Allowanve and

! Project Allowarce will be drawn aepxuatafy.

1

The Guential Govt, Cililiun emnloyces who are moobcrs of oheduled
. mripes and ore othexuise eligible 1oy the grant opeciol (Iaty) Allow-
. ance undcr this parys ond are excupiwd from poyent of Incoue-Tex wiuer
| 2ho Incono-Tax 2ot will alpo draw tpeoinl (Iuly) Allovorces

iv) ﬁ.:w Ak Gomsanto Ty, ALLovaLo g

I'Co0o Laen: aﬂc}/‘.a o)} Tue 4%h pay Comalssion have beere agsocp- .
1 ged by tho vovt. and Upoolal Colpunsatory Allowance at the xevised
' pave beon madc effeotive fyom 1-10-86 (1=10-86),

Cﬂntd. G w eve -N[:C-L

W
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(v) %o (x18) « Hot upplicanle.

A 4
2e fhe adove oxders will slso apply mitatis-mitancrs te the
Central covi. eaployecs posted in Anozhen o wicovar Ial.nads and
Lakshawweep ioiwdu, 2hese oxaer will alse spply sutl 4

o officexrs postid 10 Nope Council, woen tuey avc ataticied
the B¢3, #E.ZLON,

3e Theoe orders will take ‘efyect from the aat  ci Lsse,

4, 10 So. £ar 85 tbe nersons gerving the Injian it & X counts
Deptte 22¢ cCLCETTICO t:ese oxrders Lssue ofter consultuiizc with the
somptioller & muitor General of India. .
56 Einii verelcr oJ thia Mergyencum is attached,

54/ ¥xx ¥rx XxX
(A JAYRUUIAL)

Joint sooretary to the Gttt of India,

S.:‘.'.'l';.‘u

D Sdobe Yo 8=
(D. V. S. Rayudu)
AE B/R

AGE (T)
For Garrison Engineer

T ——
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L ST CSRRY G D gurm AND OTHE ceee Applicant SN

-VSD-
Union of India & Others
dooe Respondents .

Wwritten statement for and on behalf of Respondents
Nos T, 2, 3, & 4

I, Major M,X, Arora, Garrison Engineer, 859 Engineer

Works section, C/0 99 A,P.0., do hereby solemnly
affirm and say as follows s

1) That I am the Garrison Engineer, 859 Engineer works
Section C/0 99 APO and Respondents No 3 in the case, and
acqguinted with the facts and circumstances of the case. I have
andarstood the contents thercof. Save and except whatever is
spe¢ffically admitted in the written Statement the other

deened to have been denied. I am compentent and authorised to
£ilz this written statement on behalf of all the respondents,

2) That the.respéndent beg to state that the special
Compensatory Allowance - (Remote Locality) was ordered vide Govt
of India, Min of Def lettar No B/37269/AG/PS-3(a)/165/D(Pay/
Services) dated 3lst Jan 95, The order came into effect

‘wef Olst Apr 1993, As per Govt of India, Min of Def letter,

it has been ordered that field service concession vizea-viz,
the special campensatory allowance (RL) will be admissible

to the Defence Civilian employees on representation from

all Defence employecs of thisko:ks Section during the month

of July 1995 the payment of arrears of SCA (RL) for the
period from Olst April 1993 to 31st Jan 95 was made after

obtaining the UNDDRTAKING from the employees that “"Any over

Payment of arrears of SCA (RL) that may be found at a later date

'1s refundable to this offi e,

3 That the respondents heg to state that the amendment to the

~

anove order was issued vide Govt of India, Min of Def letter

Contd....p/2
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(2) \ gi
N, E/37269/Ae/ps-3(a)/73o/D(Pay/5e§vices) dated 17th April 1995 uﬂ/”

regaxding Field Service Concessions to Defence Civilian Employees

ser@fng in the newly defia=d area under which it has been

clarified that Special Compensatory allcwance (RL) and other
Field Service Concessions ars not admissible concurrently, but

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

~instruction to this office and Asstt., Accounts Officer vide
his letter No, PAY/01/IX, dated 31st July 1995 that payment of

arrears of SCA made to the Defence Civilian Employees is

irreqgular and be rocovered in lump sum as the employees are

availing fi-2ld service ccncessions. Both the concessions i.e.
3CA (RL) and Field Service Concessions could not be granted at
a time. The matter is under examination in consultation with
Min of Def in connection of Govt of India, Min of Def letter

dated 31lst January, 1995 as modified vide letter dated 17th April 95,

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)‘

‘dated 12th Sept 95 under which para 2 of Govt of India, Ministry

cf Def letter dated 31st Jan 95 has been deleted and substituted

88 under s-
"These orders will come into force wef the date of issued
of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already
availed by Defence Civilians as part of Field Service
concessions from Olst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
£rom Olst April 1993 to 30th January 1995",

6) That the respondents beg to state that in view of the
above, it is clarified vide Govt of India, Min of Def letter

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95
that both of the concessions are not admissible at the same time.

7) That the respondents beg to state that this unit is located
in the remote and hard area at the distance of 140 Kms away from

Tegzpur at the height of 4749 ft from sea level where evemr

to and from is very must infrequeant due to the
of the area. Basad on this fact, the Govt of

communication
rough terrain
India, Min of Def has declared this area as Field Service Concession

area wherein the cacilities for f£ield conmocod ~mo oo Yo 2oy
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#v Defurce Clvilians Empleyees as per 5ovt of Inéia, Min ef Def cjl
letter wa, 4/02584/AG/PS~3(a) /181 /s(pray/services) dated 25th Jan® %
- .
1844 as medified vide Gevt of India, Min »f Def letter Ne. A/2576/
AG/P3-3(b)/146-5/2/D(Pay/Services) dated 92nd March'l968,

In view of the clarificatien received sn Gevt of India, Min
of Def letter dated 3lgt Januvary'9®S and 17th April*%S vide Gevt
of India, Min of Def letter Ne. B/37269/AG/P$~3(a)/1862/D(Pay/Se~
rvices) dated 12 Sep'%5 the recevery of arrears of SCA(RL) fer the
peried frem ®lst April'l%93 te 3lst Jan'%5 is required te be made ~
23 SCA(RL) and ether allewances are net cencerrently admissihle
al?ngwith Field Service Ceoncessions,

-1 'hat the Respoendents bey te state that en perusal ;f eur eld
recerds, it 1s revealed that the Civilian empleyees 8f this effice
were granted SCA wef lst Oct$1986 vide Gevt of India, Min ef Def
letter Ne, 26014/3/8¢/E~Iv dated 23 Sep'1986, The SCA(RL) was
claimed in respect of this effice fer Defence Civilian Empleyees
thieugh the regular pay bill fer the menth ef 12/86 but the sanme
wag disallewed by AAO Shilleng st#ating that since field service
cencessiens are being enjeyed by the empleyees of this effice and
therefore ne SCA(RL) is admissible, In this cennectien para-4 ef
letter dateé 23 Sep’l®86 is relevant. It states that where the
hill cempensatery allowance er any ether cempensatery allewance is
mere keneficial the same may be allswed in lieu of special cempen=-
satery allewance, In sther werds anly sne cencessien is admissible
" at zne time, The payment against the intentien eof Gevt erder cannet

- ke autherised,

In view ¢f the present erders received en the subject, it is
very clear that the SCA(RL) and availineg ef field service cencessien
&% the same time are not'admissible. Hence recevery eof arrears eof
SCa{RL) fer the periosd frem lst April*1993 te 3lst Jan'l1995 is
required te be made as per Gevt of India, Min ef Def letter dated
1Z Sep'l99s,

The irregular payment ameunting te R, 22,89 lakhs made in
acceunt of arresrs of SCA(RL) fer the pericd frem lst Apr'l993 te
3ist.Jan'%5 1is required te be éecpesited€ with Gevt as the Defence

Civilian Employees of this effice are enjeyed fiedd cencessien,

Since the emplayees ef this werks sectien have been paid the
sCca{RL) for the perisd frem 1 Apr¢23 te 31 Jan®95 which is irregular
in terms of the existing Govt orders andé the latest clarificatioen
received fram Gevt éf India, Min of Def letter dated 12 Sep'®S en
the subject, ne SCA(RL) will be aémissible cencurrently with field

service concessien., Hence ameunt already pald termed as irregular

requiree te be recovered from the emplayeces,



-
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:lgi;'ﬂ;5¢hat vith reference to_parag;agbhl of the application the
respendents beg to state that ‘on representation frem all the

J'Defence Civilian Employees of thig office during the month ef Jul®

1985, the payment of arrears of SCA(RL) fer the peried frem .
lst Apr*19%3 te 31st Jan'es were made after ebtaining the undere |

“"taking from the empleyees that "any ever payment ef arrears of'sdA!

that may be feound later date, is refundable teo this effice.,*

On ‘pdyment of arrears of SCA(RL) fer the absve peried, cDa
Guwahati issued instructiens to this office and Asstt, Acceunt
Officer vide his letter No. PAY/01/IX dated 31st Jul®l1995 that
payment of arrears of SCA from 8l April*1993 te¢ 31st Jan‘95 made
té the Defence CiVilian Empleyees ig irregular and be recevered in
lump sum as the empleyees are enjoying fiedld service cencession,
Both the concession i.e, grant of SCA(RL) and availing of field
service concessiens could nat be granted at the same time., The
matter is under examinatien is censultation with Ministry ef Def
in connection of Ministry of Defemce letter No. B/37269/ac/165/ .
PS-3(3)/b(Pay/Services) dated 31st Jam’95 {(annexure=-1) as medified
vide Min of Def letter Ne. B/37269/hG/P8-3(a)/730/b(Pay/services)

- @dated 17 Apr'l19ss (Annexure~171)

16)  The both referénce to paragfaph 2 and 3 of the applicatien
en the regpondents have ne comments ¢ :

i1y That with reference to paragraph 4(1) of the applicatien the
_TYespondents beg te state that this being the remote area lecated aﬁ -
| a distance of 148 xns away from Tezpur. at the height of 4749 ft
aleve gea level, the ésscntial commedities are being ekbtained frem ,
Tezpur by local marchants and thereby the cest commedities are very
highe Baéed en this fact, the Gevt Bf India, Min of Def has
declared this ares as Field service cencessienal area wherein the
fecilities feor field cencession are beiny enjeyed by Defence Civile
ian Employees ag per Gevt eof Indiz, Min ef Def letter Ne. 4/02584/ ”
.AG/PSmB{a)/b(Pay/Servic&a) dated 25ch Jan®l%64 (Annexure-rIrI)
medified vide Govt of India, Min ef Def letter Ne. A/25761/AG/ps=
3{%)/145#3/2/D(Pay/5ervices} dated 02nd March'lees (Annexure-1v)y

e e 8

Centdesose op/sb L



»

TeL(S) e
.

Howevar as per the present Gevt, order this ArAa has bean W{
N o ) L

declared as modified field-concessionsd area vide Min of Dgf .

letter io. 37269/AG/PS=3(a)/90/0(Pay/Servica) dated 13thfjan?1924.
(Annexure V) and tha payment of arrears of SCA (RL) was médeg :
accérdingly on récaipt-of Govt, of India, Min of Def letcar |
Mo, 8/3726§/AG/PS-3(8)/165/D(Pay/Service) dated 31st Jan '95:
(Annaxureni) which ua%'later amanded vide Govt 6? India, MinibF ;'
Def letker No, B/37269/AG/PS/3(a)/730/0(Pay/Scrvice) dated -
17th April 95 (Annexure-11) that Defence Givilian swployess in
the nawly definad Fié$d'araas, spécial Compansatory (Ramote
Locality) Allowance and othar allovance are not concurrently
admissible alonguith Field Service Concaessions',

In visw of the»above, both the concessions could not be
granted at yhé sane time as.clafified vide Govt of India, Min of -
Def letter dated 17 April 95 quoted abovs, as such the paymant |

made on accounlt of arrears of SCA (RL) from 1st April 93 to:

318t Jan 95 is irreguldre The intention of the Govt, of India

order is vary clear i.e. only ‘one concession sibher Special
Compensatory Alloua nce in terms of Govt of India, Min of Def

lgtter dated 17th Aprll 85 or any othar compensatory allowance/

~concession availzble in terms of any other Govt, order whichavar

is mors heneficlal ie gdmissible,
It ig further clariFiud that the concession of spacial

Compansatory allowancs and fleld service concaessions arz glven

: under dlrfarent orders, the same arz not admls«;lblO slmultenpously.l

12) That with refarance tom paragraph 4(2) of theapplication:

the respondent bég_to state that so far the payment of Special
Compsnsatory (RL) Allowance to GREF Personnel 'is concerned, this -
Ofﬁice has no,cOmmenﬁs to offear since the GoQt, ordarse regarding.
ron admigibility of both conceésians c0ncufren§ly are very claar. 
13) That uwith reference to paragraph 4(3) of the abplicaﬁion
tha respondentc hava no commsntu. ’

14) That uith rﬂferenﬂe to ths paragraph 4(4) of th°'appllcatl°n'.

the respondsnts beg to state as per Govt, of India, Min of Def

ey 4



(5)’" ﬁ - 52
" Letter No, 4(7)/77/0(Ciu-1) dated 14th July 80 under which special
cg;pensatory allouanﬁe (ﬂLﬂwhas'baéﬁﬁgﬁﬁﬁﬁed initially the
1 allowance in quastioh'ia not adnissible to civiliana who 5;9 invﬁgcﬁ

elpt of fleld ssrvice CG”OBSSlonSo It has besn clarified by the ?
Ministry of FlﬂcﬂCB (Deptt of Expdr) that tha basic conditioﬁs ig: 3

for admigibility of tho'allouancalremain the sames In connectlon,.’f
pdxa~4 of 0M No, datad 23 Sept 86 (Annexure-VII) is relevant,. 'Iﬁg
4’states that where the hill compensatory allowance or any other' |
“compansatory allowancﬂ is more benaficial the sams may be allou@d

in 1igu of speclul Compeqsatory Allowance, In other uords only oné c
concession is admissible at one time, The payment against the\intanb:
tion of Govt, ordars connot be authorised,

15) That with refersnce to the paragraph 4(5) of tho appiication

thz respondants bag to state that as per Govt, of India, Min of

Def. letter No q/q?26°/AG/PS-3(a)/165/D(Pay/aprv1ces) dated 31st

Jzn '95 (Annasura~-1) as modified vide letber No, 37269/AG/P8~ )/

" 0(Pay/Servicas) dated 17th April;gs (Annexure~I1 the Defance
Civilian semployeas sérvino in the nauwly dafined modified Fiald

araa, ths 8990131 compenaatory (Remote Locality) allouance and

other allces are not concurrently admissible alanguith figld Oez_jv1r$e
- goncession, The ampioyees oFTthis office are in receipt of R

i
i

fiald Servics Concession till dats, ' o
| b
"46) That with refersnce to the paragraph 4(6) of ths applicﬁtién»»

the respondents beg tO state thut it hos been laid that LhB

memora Nda dated 14th Dac 83 (Anneyure-UIII) and 1st Dec 88 are
meant for attracting and ratalnlng the sarvice of competent

officers posted in the North fasbzen Region from other parts of

the Country and are not apolicable to ths personnel balonging to

the region uharé fheQ«'are appointed'and posted, . Since ﬁhe"
chan's hawe bzzn apponted ahd posted in tha North Jgétwrﬁ
Reﬂlon, the claim does not survive and DA No, 61/95 was reJectad.
17) That with refurence Lo tha paragraph 4(7) of the 1p01icat10n"

th: respondents beg tO‘statﬁ that tha 3rGSAn* ordar on the subject
has besn issued vide Govt oF“India,;an of Daf lettar No,

I P TP
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{Anhaxure~/! ) nder which para 2 of Govt of Indiu, Win af Daf - Jé‘
latkwr Mo, ‘/172 D/A“/kq“3(3)/703/3(pay/39rvlce‘ datad 31st Jan '95

s

CR“”OXUTQ”IJ has been delawed substituted as under := S
1 T"‘g - o T im l . . ‘
hese arders will conmne lﬂuO force waf ths dste of issue Of

this letter nat2ly wef 31st Jan 95, In other words, no racovary
Uill b:) mace o) t f' ‘3 et L’" e : i’
: 2 fane an agcoun O concasslon like fres I‘E;Llon/f‘re.c'a 51ngle aCC'

:|L

ommodaticn atc, zlready avallmd by Defence Civilian as part oF Flald

gervice Concassiony from 1at april 93 to 3Dth Jin 195, Similarly-no-

.
v

Payment on account of SDA/5CA/SCA(RL) will also bz made from 01st April

\O
3]

93 to 3C0th Jan

arification is gelf explanatory and thers is no

',_.4

The above ¢
furthar commanits to uFrer, : 2 - P
L ) o .

189 That with referznce to paragraph 4(8) of the application the .
i

respondancs bejg to stats that COA's letter for recowery of apradrd-_.u

of 5C4 {RBL) paid to the Dafence Civilians employaes ForuthavperiOd

(@8]
-

from ist #April 93 %o st Jan '95 is in 2rder as per Govk, of India’

p-o
D
o+
ct
b
Q
<
O
ot
W
o4
}-
3
T3

~aca=7 above, Sincs thes Defance Civilian emplov 34
e e . o - . . . . oy
of this DLﬂ’“* ation ars in roceipt of Fisld 3srvice Con09331ons, t he

'_- : ‘.;

N L . A~ ‘.!v . T . o R

request. for grant of 3Ca {RL) in addition to fisld sarvice COH”BSSlOH

i

mi 3;lbl as per axisting rders. . : o

B

[

(_‘:.

ot a

P

.
o 1

19) That with rafarence to paragraph S of the application the
respandant s hove no COmmenﬁs. . E
?Q) fhat with refgrance to pa&dgraph 8 of ths applicatibn the
rasponzants have N0 comments.

2 to paragraph 2@ of the application the

21) That with pefaranc 1
. % :
respondents bLzg to sbtate that the clarification rsceived from Govt, ‘

of India, Ministry of Dafsnée letter No, B/37269/Ac/PS=3(a )/1862/
D(ng/Sérvice) gz tod 12th sept '95. (Annexute~VYIII) has cafegorlcall X
stated that both the concassion wi not admissible concurr@ntly and ha -

gstay order passzd by the Hon:ble Tribunal may be vacated,

Aj_.x.: EUPRURC u-..-‘,(tz_r»(....-r e
- L

22) That with pefarance to paragraph 10,11 and 12 of the‘apﬁllcétlo ‘%
LS e
1 s > o - Lo ) - ms B ) ; v.‘ ) :
the respondenis have no comments, . } g P
: j -
: P8
Contdoﬁuoovp/‘a v ; ‘
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23) . That with the resporidénts cruves leave of the Hon‘hlo

I, Majer M K Arera, Garrisen Engineer, 859 Engiﬁeerg'

Works Sectien, C/0 99 APO de hereby declare that the statements’

ma€e in this written statement are true te my knowledge derivei

frem the records ef the case,

z

- at

D‘-‘PONONTM
(TERORS)

MAJOR
"Garrigon Enginesr

859 ENGR WKS SEC

‘'Y 8ign this Verifica ien on this the AQ! of Februaty‘l!Q
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Coay of G of I, . of J lottar Mo, 8/37269/16/P5=3(a)/165/0
(Pay/2rvicos) dacad 31 Jan ‘95,

FIELY SZRYITE CIUCESSINNG TO DEFENCE CIVILIANS
SERYILT T s JELY DCFINSD FIELD 1}243

Sir,

1. I 53 dirsctod to rafzs to Para 13 of Govt lattar Na,
37269/46/P5 3(2)/D Pay/sorvicos dt 13,1.,94 and ta convay tia
canction of tha prasidant to thy Pollowing Piald sarvics
concassion to Duicneca civilians in th: Nauly dofinud Fiald

r:e8 & vodifisd Fizld Arazas gs daPinod in tha abowva
tontionzd lzttar :- ‘

£) Jofoneo civilian amloyoos sarving in thy nayly defined
fiold arcas will continuo. to bo axtandad tha concassion
onunaratad in Annixurs 'C' to Govt lattsp o, 4/02596/ a6/
Ps 3(:3/97-5/a(pay753rv1cos) dt 25 Jan '64, Dofsnce
civilians amloycss sirving in vawlv Dafinad Fiald irzas
will continua to ba sxcendad the concassions vnum r.i-ed

in apuondix 'B' to Govt lattar Nos AP 25762/15/35 3(a)/
145=5/2/3( ay/sorvicas) dt 2nd iiarch 1968, °

1) In oddition to ybova, thy Dafance civilians amployans
sarving in thi noulyd dafinod Fiald iraes and ojifiad
Piold ~raas will b gntitlsd to paymsnt of Spacial
Comnansatory {37m9%0 Loculity) Allowanca and oth-r
allowanzss .o adnisaible to Jafance civilians as par the
oxisting instructions isssaod by this !linistry Prom tims
to tind,

2, Thaga ordurs will como into Porcy weeefe 1:t april 1993,

3. This issucc vith tha congurrenco ¢f Finance Divisfon of
¢ihig viln vids thoir DO fo, 5(2)/85=AC (14=94) dt 09,01,1995,

Yours Paithfully,
Sdf=x x x x

( K1 Tluanga )
Undsr Socrotary to tho Covt of India,




No. B/37265/aG/ps~3(a)/1862/D(pay/service
Government o»f India ‘
Ministry of Defence g
New Delhi, the 12th September 95,

CORRIGENDU UM

The following amendment is made to this Ministry's
letter No..B/37269/AG/pS=3(a)/165/D(pay/sServices) dated
31,1.95, regarding ¥ Field Service Concessions to Defence
Civilians serving in the newly defind Field Areas :=

para 2 may be deleted and substituted as under :=

"These orders will come into force w.e.f, the date

of issue of this letter namely w.e.f., 31.1,95, In

other words, no recovery will be made on account of
concessions like free rations/free single accommodation
etc. already avalled of by Defence Civilians as part

of Field Service Concessions from 1.,4.93 to 31,1695,
Similarly, no payment on account of SDA/SCA/SCA(RL)
will also be made from 1.4,93 to 30,1,95",

2e This corrigéndum issued with the concurrence of the
8 Finance Division/AG of this .Ministry vide their I.D,

Sd/-x x x x x
, { L T Thuanga ) :
Under Secretary to the Govt, of India

To

The Chief of the Army Staff
New Delhi
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Copy of -.ovt of [ndla, !/ lettet .o, L/ 31264/ 0 /103 a)/T7a0/
D{Pay/: ervices) doted 17 April'is,

PIERLG LWL COReRSTod 40 DETE 1B CIVILIA
CinVE . 13 1t a1y Leeiidon) § Bl AKeid,

1. The following wnondments 1s wado to thils !inlstry's lottoer
Noe B/73T269/AG/0830s) /o ay/: exvices) datod 3% Jan'vd,reyarding
Field forvice Concessions zo vefence ivilians ferviry in the
newly defined I'leld Axeas 8-

" ‘‘he Dofence Clvilian employees,sexrving in the newlz
defined modifivd Field areas,will contlnue to be entitled
to the speclal ( omponsatoryiiemote Locality)Allowances and
otiiexr allowance as admissible to defence Ulvilans,as
nkxhexkxy hithertefore,undar - existlng instructlons
{ssusd by thls tinistry from time to time, However,in
respoct of Uefense Livilians enplayedss in the nowly
defined Ileld Areas,:peclol Compansatory{iiemote Locallty)

Allowance and other ellov.unces are not concurrontly sdulesible

aloagwith Fleld Lervico .oncessions,”

2 This “oxrlgoendun 1ssuds with the cecncuxryence of the
Finance Division/Ai of this nhinistry vide thelr l.u. o,
338/PA dated 05 April'es,

— £df= % X ¥ X X X X X X X X

( L 7T Tlugnue)
Under fecrotary to the Jovt of India

( Tele 3 304273v)
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Copy of Secret letter No a/25761/ G/Ps3(b)/1 6-3/275?%%§7éerv1ces)

" dated 2,3,.68 from 288 Govt of India Min of Def, New Delhi. é:\

~

Civilians In Operational Aress

. T : -
. . TsSub : Fileld Service Concessions to Army Personnel And Defence
_—
\ ]
A

' I am directed to fefer to this Min letter No A/02584/aG/ps3(a)/
97-5 /D(Pay/Services) dt the 25th January, 1964 as extended and Army
Inétruction 7/5/48 as amended from time to time and to say that the

President is pleased to sanction the following modification with
effect from the dates shown := :

(é) The rates of special compensatiry allowances will be
revised as under with effect from the lst Mar, 1968 ;-

i

l

! : Rank Rate.
l

Hony Commissioned officers ' 30,00
JCOs 25,00
Hav : 18,00
Nk | | 15,00 -
OR 13,00
NCs (E) ' 10,00

(b) Field Service Concessions will cease to be admissibbe to
officers & personnel (including civilians paid &% from Defence
Services Estimates) serving in Municipal & Cantonment areas of :=

(i)  SRINAGAR, JAMRU, UDHAMPUR and Darjeeling with effect
from the Ist March 1968,

(ii) siliguri & Bagdogra with: effect ffom Ist March 1968,

(c) consequent upon the withdrawal of field service concessions,
the following concessions would become admissible at the stations
mentioned in (b) above with effect from the dates shown therein

to Army officers and personnel to whom the orders referred to
in para 1 above originally applied, :

' (1) Concessions listed in ApPpX 'A' to this letter to service
officers and personnel and those in Appendix 'B' to civilians
paid from Defence Services Estimates,

(ii) special ad-hoc allowance of Rs, 70/-pm to married
service officers rorced to live singly due to non-availability
of married accommodation for 2 years, the position to be
reviewed before the expiry of that period,

~(1ii1) The concessions listed in Appx 'A' and the special
ad~-hoc allowance referred to at (ii above will be

_ withdrawn when married accommodation is available to the
i extent of 50%, ’ . '

L t

12, Fleld Service Concessions for all the other areas would
'be reviewed every two years. :

3, This letter.issues w;th concurrence of thf Min of Fin
i(Defence) vide their U.0., No 279-5/PA of 1968,
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SECAEY Appendix ‘B' to Ministry of
Defence letter No A/25761/aG/
PS3(b)/146-5/2 /D(Pay/services)

Dated the 2nd March 1968

Concessions Admissible to Civilians Paild FProm Defence

Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUITED).

(a) Free remittance of family allotments.
(b) 2 postage free forces letters per individual per week

(c) Remittance within INDIAN limits of money orders and

indian postel orders free of commission upto the maximum
valu€ of Rs, 30/~ per month per individual.

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent, If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of(the
individual concerned,

.| Mote := 1, Dearmess allowanges will continue to be

admissible in full.,

Note:- 2. The concession in (d) above is applicable only in

respect of accomodation held by the Ministry of
Defence, Separate orders will follow in respect of
accommodation belong to the Ministry of works
housing and supply.
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G, Y Govt of India,

e
-

Len

1}

'J:‘;"tt of Expenditure

Ministry of Finance

New Delhi the 23rd Sept'86 b{f

OFFICER MEMORANDUM

Subjet : Grant of Special Comp (Remote Locality) Allowance of
' Central Govt emplowees posted in Arunalchal Oradesh.

The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the

- Pourth Pay commission in regard to grant of Special Comp(Remote

locality) Allowance to Central Govt Employees posted in Arunalchal
Pradesh vide Resolution No. 14(1)/1C/86-dated the 13 Sgp 86. ,
Banction of the president is hereby conveyed, in supePssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gowut Employees posted

in Arunalchal Pradesh at the following revised rates ;-

- srl Area - Rates of Special X Comp Allowance per month (Rs)
No Basic Pay Baslc pay
o below of Rs.950/- pay C  Basic Basic pay

Rs. 950/~  above but Rs. 1500/-P3Y of Rs,
below 1500/~above of Rs, 3000/~

but - 2020/- and above
below Rsoago _
2000/~  SOVE
ut.
‘ below
S e e e e e e C e e e e %83000/-
1. Diffaxen-icult 150/- 250/~ 350/~ 500/- 660/~
~ area of '
Arunalchal
Pradesh , :
2, Through out - 125/~ 200/~ 275/~ 400/~ 525/~
Arunalchal ' ‘

, Pradesh except:
;difficult areas,

2. These areas take effect from 1,10.86 for the period from 1.1.86

to 20,9.86, the above allowances will be drawn at the existing rastes

on the matopnal pay in the pre-revise scale.

3. Pay means pay in the revised mxscales of pay introduced under the
CC8 (RP) Rules 1986.R In the case of those who retaihed the exist
scale of pay. It will include besides pay in the pre-revised scale of
pay appropriate dearness allowance, additfonal dearness allowance
dearness pay ad-hoc DA and interim relief thereon at the rate in force
on 31.12.85, Where the application of revised rates in a loss to an
employee, who has been continuously drawing. the allowance from a date
prior to 1.10,86, The amount drwan by him imediately prior to that dat
will be protected by treating the difference between the allowance

so drawn and that admissible at the revision rates as Sonel

to him, The prdtection wil mmmdx continues :till the employees rem-~

ains posted in the said region and becomes eligible to higher amount |
elther on promotion or otherwise,
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Note :.Pay means pay as pay as defined under FR. &k 2(21)(a)(i),

éJ! The Central Govt employees in respect of Special Compensatory
allowance & under there order will not be entitled to composite

Hill compensatory allowance in addition, However where the Hill Compe~
nstory Allowance of any other compensatory allowance admissible is
more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance,

D The Special Compensatoru allowance will be 8x regulated during
leave joining ® time and suspension in the same manner as City

Compensatory allowance under this Ministry's office Memorandum No,
2.((87)-E-IT (B)/64 dated the 27 th November 1965 as amended from .

time to time,

6. These arears will apply to civilians employees of the Centwal
Govt belonging to Gmoup B, C and D only. These orders w also
apply to the B,C and p civilians employe€ds paid from the Defence
Service Estimates. In regard to Armed Forces personnel and Railway
Employees the Sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectiveiyg

e In their application to the staff of India Audit and Account
Deptt, these ordess issue in consultation with Controller s
Auditor General of India, :

8. Hindi version of the order is attached,

SA/ =X=XmX =X =X =X
{( R Verma )
Joint Secy to the Govt of India

e T ¢
Sd/=x=xX=X=x

{ PT pPeethamner )

Lt

For Garrison Engineer
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